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THE TEXTILES COMMITTEE (AMENDMENT) ACT, 1973

No. 51 or 1973

[11th December, 1973.]

‘An Act to amend the Tdxtiles Committee Act, 1963

" Br it enacted by Parliajnent in the Twenty-fourth Year of the

Republic of India as followsj—

1. (1) Thls A_ct may be dalled the Textileé Committee (A_mendment)
Act, 1973 ) T T

@) It shall come into fore on such date as the Central Government

‘may, by notlﬁcatmn in the Official Gazette,. appoint,

2. In section 1 of the Textiles Commlttee Act, 1963 (hereinafter re-

, in sub-section (2), the words “except the
State of Jammu and Kashrmr shall ‘be omitted.

3. In -s_ection 2 of the princippl Act,—

(i) after clause (b), the
-narmely:~.

«

following clause shall be inserted,

‘(ba) “fibre” means
cellulose rayon, nylon andithe like;’;

(ii) after clause (c), the
- namely:—

“(ca) “handloom industries” has the.meaning assigned to: it
in the Khidi and other andloom Industries Development
‘(Additional Excise Duty on 1oth) Act, 1953}

llowing ‘clause shall be inserted,

4] of 1963.

n-made fibre including Arege:nerated.

12 of 1903,

(##4) after clause (d), the foll w1ng clauses shall be 1néer‘ted,

" namely:—

‘(da) “powerloom” means a loom which is worked by poWer’

as defined in clause (g) of section 2 of the Factories Act, 1948,

356 .
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63 of 1948.
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and which is used or capable of being used only for weaving
cloth wholly or partly outf of cotton yarn or woollen yarn, or
fibre, or any kind of mixed fyarn;

(db) “powerlobm' industyy” means an industry in which a
manufactyrer of textiles has at any time during the period fixed
by the Committee under §clause (a) of sub-section (5) of sec-
tion 5A, not more than fifty powerlooms (without any spinning

plants) in the factory or facfories owned, controlled or managed
by him. ~ ‘

. : Explangtion.—For the prposes of this elause, the expres-

sion, “factory” has the mear ling assigned to it in the -Factories
63 of 1948, Act, 194857

() for clause (g), the follo,-\ f'a clause shall be substituted,
namely —

‘(9) “textiles” means any abr;c or cloth or yarn or gar-

ment or any other article madg wholly or in part. of—

(%) cotton; or
(i) .wool;. or
(#11) silk; or

- () artificial silk or ot \er: ﬁbre
- and includes fibre;'. y

4 After sectlon 2.0t the pr1nc1pa1 ‘:

‘the following section shall e Insertion
inserted, namely: — R '

. of new
- section
] ; 2A.
“2A. Any reference in this Aet tojany law which is not in force, Construc. -

or any functionary not in ex1stence‘ in- the State of Jammu and ton of
. : references
Kashmir, shall, in relation to that State, be construed. as a reference to any
" to the corresponding law in force, orj} to the correspondmg func- law not
tionary in existence in that State.”, - } in force,
BV ; . , or any
function-
ary not in
existence,
in the
State

of
Jammu
and
Kashmir,

pal Act,— © Amend.’

‘ ment of
(1) for clause (c), the following clauke shall be subsrtituted, section 4.
namely : — : '

f:5.~':iIn sub-section (2) of section 4 of the prin'

“(c) establish or adopt or recogms ‘standard specifications
for— ' B '

(z) textlles and

(u) packing materlals used in
textlle machinery,

for the purposes of \expo;“t and for ,_ternal consumptmn and
- affix-suitable marks _on such standard1se d var1et1es of text11es ‘and
‘packing materials;”; o '

the packing of textiles or
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(1) after clause (d), the follov}flng claiise shall be ' lnserted,
-namely: — s
“ .' “(da) prov1de for training|in the teehnlques of quality con=
- trol to be applied to textiles or textlle machlnery, ;
g ;‘(iii) in clause (e), after sub—'clause (i1), the following sub<clause
- shall be inserted, namely:—
' u(m) packing materials usei ' in the packing of textiles or
textile ‘machinery;”, oo
~ Insertion - 6..After section 5 of the principal Act, the following sections shall be
of new inserted, namely: —"
sections
5A1 5B) 5C;
5D, 5E -
and ;
5F. ,, ‘g
Imposi- T “BA. (D ‘There shall be 1ev1ed and collected as a cess for the pur-
~ tionof poses of this Act, a duty of excise on all textiles and on. all textile
. cess on machinery manufactured in India at such rate, not exceeding one per
~ textiles
and cent. ad valorem. as the Central Government may, by notification in
textile the Official Gazette, fix: ;
_ machi- Provided that no such cess shall be 1ev1ed on textﬂes manufac~
;zzlfac_ tured from out of handloom or powerloom industry, '
turedin = (2) The duty of excise levied under sub- sectlon (1) shah be in
- India. . e addition to any cess or duty leviable oh textiles or textﬂe machmery

under any other law for the time bemg in force.
(3) The duty; of excise levied under sub-section (1) shall be col-
. lected, by the Committee, in accordance with the rules made in this
- behalf,- from every manufacturer of textﬂes or. textile machmery
(hereafter in this section and in sectmns 5C and 5D referred to as
the manufacturer). - A, i
(4) The manufacturer shall pay to- t}le Commlttee the amount of
the duty of excise levied under sub- séc‘uon (1) within one month
from the date on which he recelves ainohce of demand therefor
from the Committee. ~
(5) For the purpose of enabling thé Comnuttee to assess the
amount of the duty of excise levied under sub-section (1),—

N (a) the Committee shall, by notlﬁcatmn in the Gazette of
: -India, fix the period in respect of ’wh1ch assessments shall be
made; and. 1

(b) every manufactirer shall furimsh to the .Committee.a
return, not later than fifteen days affer the expiry of the period
to which the return relates, specifying the total quant1ty of tex-
tiles or textile machinery manufactu ed by him during-the said
'perlod and such other particulars as tnay be prescribed.

(6) If any manufacturer fails to furnish the return referred to

- in sub-section (5) within the time speci fied therem or furnishes a

return which the Committee “has reason to beheve is incorrect or

~ defective, the Committee may assess the} amount of the duty of

. 'exc1se in such manner as may be prescribed. ‘ R

A, (7) Any manufacturer aggrieved bylan assessment made under

this section may appeal to the Tribunal, bonstituted under section 5B
for canccllatlon or modlﬁcatmn of the assessment,
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5B. The Central Government ma/y,; by notification in the Official Consti-
- Gazette, constitute a Tribunal consisﬁing of one person, who is or has tution
been, or is qualified for appointmentias.a Judge of a High Court and ‘,;fnbunal
Who is not connected with the Comrénttee to exercise the-powers and

- discharge the functions conferred or‘ imposed on the Tribunal by or
under this Act. : 5 :

5C. (1) An appeal under sub- secétion (7) of section .5A may be Hearing
- preferred to the Tribunal within one month from the date on which °f

the notice of demand regardrngr the ‘assessment is served on the Zipeals'
e 'manufacturer . E : . , ) Tribunal.
“Provided that the Tribunal may admit- an appeal after the ex-
piration of the period aforesaid, if i%t is satisfied that the -appellant
had sufficient cause for not preferring it within that perlod

_ (2) Every appeal referred to % in sub-section (1) ‘shall be. 1n the
. prescrlbed form and shall be verlﬁied in the prescribed manner and
-shall be accompanied W1th such fees as may.be prescribed.

- (3) The Tribunal shall fix‘a daﬂz and place” for - the- hear1ng of

the ‘appeal and shall give notice of‘é the same to the appellant and to
‘the Committee. .

(4) The Tribunal may, after giving the appellant and the Com-

“mittee an opportumty of belng hear , pass such orders ther_eon as it
thmks fit: AR S > n as 1t

Prov1ded that no order. enhancmx'ig the assessment shall be made
unless the appellant has had a reasonable opportunity of showmg
cause against such enhancement. |

(5) The Tribunal shall- send ‘a Fopy of any: order passed under

~-this section to the -appellant and tg the Commlttee and such order
shall be final.

“(6) In dlschargmg” the functlons : nder th1s section,’ the’ "’I"rlbunal

,may, subject to any rules that may be made in this behalf follow

“such procedure as it thinks ﬁt 1\ '

(7) The Tribunal shall have all the\powers of a civil court Whrle ,
5of1908, trying a suit under the Code of Civil Procedure 1908, in reSpect of
the following matters, namely: — i

" (@) summoning and enforc1ng tﬁe attendarice of any person
and exam1n1ng him on oath;

(b) requiring the discovery and nroductmn of any docu-
-ments;- : :

(c) receiving evidence on affidavitd;
(d) requisitioning any public reco:d‘( or copy 't}iereof from
any court or office: LT T R

“ (e) issuing comm1ss1ons for the examination of witnesses
and documents; - : o K '

(f) any. other matter- wh1ch may be prescrlbed

(8) The expenses of the’ Trlbunal shal% be borne by the Central
Government,
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5D. If any man'ufact«urer fafls to pay the duty of excise.levied
urider section 5A, within ‘the ~pdriod specified in Sub-section (4) of
‘that section, or ‘where an appeal has been preferred by him against
an-order of “assesshent under|sub-section (7) of section 5A, within -
one month from the date of disgosal of such appeal, the duty payable
by him shall be recoverable as an arrear of land revehue,

5E. If the Central Government is of opinion that in the interests

of trade or in the public interest}it is necessary so to do, it may,

" by notification in the Official Gafette, exempt such variety of textiles
or such textile machinery as may be specified in the notification

from the whole or any part of |the duty of exc1se 1ewab1e under
_ seetion 5A.

5F. ’/I/‘he proceeds of the .duty of excise.collected under section.
-5A, reduced by the cost of collection as determined by the Central
Government shall first be credited to the Consolidated Fund of India
and the Central Government may, after due appropriation made
by Parliament by law, pay to the Committee from out of such

- proceeds, such sums of moheéy as §t-thinks fit for being utilised for the
. purposes of this Act.”. . o

5,

.' '7 In sub settion (1) of sect1on 7 of the prmclpal Act, after clause (a),

"the following clause shall be inserted, [namely: —

“(aa) thé proceeds of the duty of excise made over to, the Com-'
© mnittee’ by the Central Governmen under section 5F;”.

8. In section 8 of the principal Act for sub-sections (2) and (3), the

- following subisection shall be substltuted namely: —

“(2) A Standing Comrnittee of an ad hoc Commlttee constituted
under sub-section (1) may include jpersons who are not ménibers of
-the Committee, but their .«numbgr shall ‘not-exeeed- one-half of its
“strength.”. E

9. In sub-section (1) of section 12 of the principal Act,—

(OF clause (b) shall be on'ntted; and clause (¢) shall be »re-l;et_tered' L

as clause (b);
(i) in clause (b) as so re-lettes ed_-.

(a) for the word “other”, the word “spec1al” 'shall be sub-
stituted; :

(b) after the words “the tanufacturers”, the <words ‘“or ex-
porters” shall be 1nserfed : ~ '

(4t after clause (b) as so re-lgttered, the:-following prov1so shall
‘be inserted, namely: — . ;; )

“Provided that no fees s}gmall be levied in respect of inspec-
tion and examination of textiles on which -a- daty of excise is
leviable under this Act:”; f

(iv) in the existing proviso, or the words “Provided that”, the
"~ words “Provided further that” s all be substituted,
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© 10, In section 22 of the prlnclpal t&ct,——
~ (@) in sub-section (2),—

(1) after clause (d) the followi.ng clauses shall be inserted,
namelyur—: ; . :

N 8 LT S IR TT SN RS 5
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“(da) the manner in whlch the duty of excise lev1able
under section 5A may be assessed, paid or collected, and the
manner in which. any : eﬁund of such duty paid or collected
in excess of the amount@ due” may "be made;

(db) the condltlonslof service -of the person constltutmg
the Tribunal under sectton 5B;

(dc¢) the form and ﬁ%xe manner in which an appeal to

“. the Tribunal constitutediunder section 5B may be preferred
and verified, the fees pa "able on such appeals and the pro-

. cedure to be. followed: by the Tribunal 1n d1spos1ng of such
“ appeals S

(u) in clause (e), the word “for in‘spection arrd.examinathn”

7% 3 shall'be omitted; - - B T N
~ (ui) after clause (i), the fo lowmg clause shall be 1nserted'
~namely:—
“(4) any other matter which has to be or may "be,; pres-
cribed.”; .
(b) for sub-section (3), the followlng sub-section shall be sub-
stituted, namely: — §

- Act shall be laid, as soon as may belafter it is made, before: eack:

’1*"’*"'(3) Every ‘rulé!thade’ by’ the Gintral vaernment ‘under -this

House of Parliament, while it is in session for a total period of
thirty days which may be compr1sedl1n one session or in two or

~ more successive sessions, and if, before the expiry of the session
“imimediately following the session or t'f
said, both Houses agree in making any W
both Houses agree that the rule shouldd not be made, the rule
shall, thereafter, have effect only in such modified form or be of

no effect, as the case may be; so, howeve \vthat any such modifica-

Fition “or” annulment shall be_“' : '1thout prejudice to the val1d1ty of

"-“anythmg préeviously doré under that rUIfif
53
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